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Shri Cibi Vishnu, counsel for petitioner present. No representation on behalf of
the respondents. Counsel for petitioner stated that there has been a board
meeting on 16.01.2017 wherein the Agenda Item No.13, which was shown in
the notice issued on 06.01.2017 and the explanatory statement annexed to the
same, has not given any clear indication as to what are the specific issues which
require discussion. In other words, there was no clarity on the said agenda.
However, he has attended the meeting and during the discussion jt transpired
that the respondents are helping to bring a third party into the company, whereas
it is a closely held family company consisting of four brothers and their family.
In view of this, he has already made a request to the company for issuance of
the minutes of the board meeting and in case any decision on the said agenda is
taken up which may appear to be adverse to the interest of the shareholders and
the company, then he has to take steps to bring the same to the notice of this
Bench for seeking appropriate relief. Therefore, he prayed time for reporting the
same. Counsel for petitioner is directed to inform the other side with regard to
the next date of hearing. At request time is granted. Put up on 08.02.2017 at

10.30 A.M.
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